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@RDER DATED 38.67.2683.
By filing a Meme,leatned ceunse]l fer
the Applicant digcleses that he dees net want te
i _ Puisue this @ ,A, In the saigd premises,this ¢a
DeCéme
is diqyﬂ=ed ef fer hav1ng£;nf:uct eus,

Fuither, the applicant has submitted a

Lequest that he may be permitted te retain uhe
where he is staying

quarters/fer three menths till s1lst gcteber, 286 33

by which date he undertakes te hand e@vVer the

peaceful pessessien of the quarters te the

.

Respendent-pepartment. Having regard Ce the facts

ef the case that the apgglicant has an eld fathes
staying wilh him, his grayer is granted with the
understanding that he will vacate the quartecs in
questien,en &r beferas 3lst €cteber, 2083.Cepy of this
®rder bz sent tothe Resﬁndmts and free cepies ©f thia

erder be given te learned ceunsal fer beth sides,

vie Ch%/%q}/



